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SHRI RAM DHAN (Lalganj): Str,
1 beg to move:

“That this House do agres with
the Fiftieth Report of the Com-
mittee on Private Memberss Bills
and Resolutions presented to the
House on the 18th February, 1875."

MR DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Fiftieth Repory of the Commit-
tee on Private Members' Bills and
Resolutions presented to the House
on the 19th February, 1975."

The motion was adopted

1331 hrs,

IRWIN AND WILLINGDON HOSPI-
TALS, NEW DELHI,
(Renaming) Bill*

SHR1 RAJDEO SINGH (Jaun-
pur): Sir, 1 beg to move for leave to
wtrodue a Bill to change the English
names of Irwin and Willingdon Hos-
pitals, New Delhi,

MR. DEPUTY-SPEAKER: The
questien is:

*That leave be granted to intro-
duce a Bijll to change the English
names of Irwin and Willingdon
Hospitals, New Delhi.”

The motion was adopted

SHRI RAJDEO SINGH:
troduce the Bill

Sir, T In-

1532 hre.
CURB ON FOREIGN MONEY BILL

SHRI RAJDEO SINGH (Jaunpur):
Sir, I beg to move for leave to intro.

duce a Bill to curb the use and im~
port of foreign money for publication
of publicity materials and for run-
ning of any educational, social and
religioug institution or organisation im
the country.

MR. DEPUTY SPEAKER: The
question {s:

“That leave be granted to intro.
duce a Bill to curb the use and im~
port of foreizn money for publica-
tion of publicity materials and for
running of any educational, social
and religious institulion or organi-
sation i the country.”

The motion was adopted

SHRI RAJDEO SINGH: Sir, 1 in-
troduce the Bill

15.33 hrs.

CONSTITUTION (AMENDMENT)

] BILL*
(Amendment of Eighth Scheiule)

SHRI PURUSIIOTTAM EKAKOD-
KAR: (Panjim): Sir, I beg io move
for leave to introduce a Bill
further to amend the Constitution of
India,

MR DEPUTY-SPEAKER: The
quesiton fis:

“That leave be granted to intro-
duce g Bill—further fo amend the
Constitution of India™

The motion was adopted.

SHRI PURUSHOTTAM KARKOD-
KAR: 8Sir, I introduce the Bill,

1534 hrs,
DELHI DRAMATIC PERFORMAN,
CES BILL®

oft vy femd (afwr) @ SersTw
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*Published in Gazette of India Extraordinary, Part II, section 8,
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MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the bet-
ter regulation and encouragement
of public dramatic performances in
the Union Territory of Delhi”

The motion was adopted
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e
MR, DEPUTY,SPEAKFER: ‘There ia
some information here. Notice of
your Bill was received on 28th Octo-
ber, 1974. The Bill was forwarded to
the Ministry of Law, Justice and Com.
pany Affairs on 30-10.74 The Minis-
try was requested on 19-11-74 for the
communication of the Presidents re-
commendation under Clause (1)’ and
(3) of Article 117 and Clause (1) of
Article 274 of the Constitulion for i
troduction and consideration m T ok
Sabha. The Ministry was reminded on
8-1-T5 to expedite the above matter.
The Minstry was again remunded on
31-1-75 for communijcation of the re-
commendation. | would only request
that this znould be looked into, There
have been frequent reminders.

SHRI MADHU LIMAYE This is
most objectionable

=t wew fagrdt maddy © W
¥ wATAT & f@g wwa wY @ af
t? Fsmar gfamHrcaraT ™
w1 s fad o & @y § A
yfdr s € Y gt aqend ?
MR_DEPUTY-SPEAKER- We take

notice of this Since this 1s brought
before .he House

ot Wy fomd @ e wgRA
a Fg FTE qA FOEH A TR )

He threatened to sue me because I
called his an incompetent Minster

MR DEPUTY-SPEAKER: Any-
way, it is not good. Since, it has come
before the House, notice will be taken
and Government should take proper
expeditious saction

*Published in Gazetts of India Extrsordinary, Part II, section 2 dated

41-2-75.

**Introduced with ths recommen dation of the President.



